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ULBI GURTL

IN THe CBVIRAL ALMENISTAATIVE TRIBUNAL, ALLAMABAD BJCH |

. AH E"

Allshgbad ; oated this 4th day of July, 2000 :
Civil ilsc,Contenpt Fetiticn No, 25 of 1998
1o
eriginal applicatin No, 1471 of 1998
!luiﬁld * o

Hont'ple iir, Justce il V.C,

Ha'hle we, M, F Singh A0, -

irivedi .

JrlJEcr’t'dar ,':,J."IIJ dala

Chargéemen Gr,d (feC"l/ echy)
urdingnce Fgclory, suradnagar,
f€slident Of L NO,23, ly pe NO, 23,
Badarur, Mew ﬁlm_lwo44,

(Srli KL Bhandala, Advicate)

, Feti ticner

- L] L] L] - L]

Versus
Lo shrl p sen ut.'f.la,
S€cretary O the oyl Of .LHJ:La

epartment of Frojucti @ & Supclies,
,‘;mst.ry Oof Jefeice,

Govt, of 1ngia,

South El oc, New welhio ) 0Vl L

2 shri d.uu_]dg-}t.;.la“
Chairman e, J._re-.:;uu'r‘ uencral
.:.n:.tlaﬂ urdngnce FacoOrieg
J.r‘llsu-ry of JE’fU]CE
uovt Cf lndiga, _]_Q_.H,
Calc utta- 70000 1

s shrl Kumara Swany,
Fergl lghager,

uuto ._lectr::ru.cs Factlry,
MLNOL g1 Ly Of J&-fctlhg
govt, of .l.n,jla F, U
pehrad un- 248008

Jard :

vakl and Avgd ’

uai ,..ur ’

4, shri K, F, 5.lnah
@eral ..landgt.r
UriNance EECLDL‘Y,
Minisiry of pefence, :
Govi, of indig, nluradﬂagar
ulstrlct_d'iazlabad (U.E5)

(Km., Sadhna srivastava, advocate)

. Cuntemners

R




M—E-eied}:hrhe convempt proceeding is Jropped and
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ﬂL Hunlble L, Jus tlce WK '11riVE',1i Vol

sri KL Bhandula, learned counsel for the
ped tioner, Km, sadhbna orivastava, learned counsel for

2. Heard lesrned counsel for the applicant and

the respmdents, 1T grpears that the petiticner was
iniWiglly serving at pehradun, He was transferred

L0 Mursdnagar, However L, F.(,(Last kayment Cerli ficate)
was not given to hinm, Cliseguently, he was ncot getiing
his salary &t the transferred place, The pBench of the
[ripungl vide order daled 26-2-1999 directed to issuye
L.F.C, 10 U4, Nc,1471/1998. 1t is nol disputey

that the L has been issued,

3. Ihe pelitimer has now cane and initigzted this
cinlempt pruceeding alleging that in the LK certain
amount regsrding sal ary during the _eriod 24-2-1995 -
17-12-1997 has not been mentied, similarly the
amount Of pnus hgs not peen menti cned, Fran the
ferusal Of lhe record it appears that there is a dispute
and the ped Wil tner has been treated absent unguthorisedly
during the aforesaid perial, This absence may also

Vo b der 2
affect the payment of daeilmrni 8 ) the af oresald
peri m?mﬂ—sim-@—awlmi—h«&s—n-ot—bem—pei-db? in our
oplnio the orger passed by the Bench of the Irijpunal
has been substantially cumplied with,However, if the
pe@timer feels that sgne amounis which have been due to
him and nzve not heen pald, he may ini ciateh‘;(;:‘esh

proceeding, IT shall als© be upen to the petitimer

L0 approach the authorities cmcerned, for the sforesaig

grievance, W%*Hﬂqﬁmﬁmm

noticeg issyed to the contemners/Cp., karties are
di scharged,

ube/ Memper ( A) Vice Chaippan ‘
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